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be one-third of the total number of mem-
bers of the Joint Committce;

that in othcr respects, the Rules of
Procedure of this House relating to
Sclect Committees shall apply with such
variations and modifications as the
Chairman may make ;

that the Committee shall make a report
to this House by the first day Sixty-ninth
Session ; and

that this House recommends to the
Lok Sabha that the Lok Sabha to join in
the said Joint Committe: and communi-
cate to this House the names of members
to be appointed by the Lok Sabha to be
Joint Committee.”

PUBLIC ACCOUNTS COMMITTEE
FORTY-NINTH REPORT

SHRI DATTATRAYA
(Kolata) : I beg to present the
Forty-ninth  Report of the Public
Accounts Committce on action taken
by Government on the recommen-
dations of the Public Accounts Commi-
ttee contained in their Twenty second
Report on Third Five Year Plan of the
Railways-Chapter I and Paragraphs 16-17
of the Ardit Report (Railways), 1967.

KUNTE

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS & TRANSPORT
(SHRI RAGHU RAMAIAH) : With
your permission, Sir, I rise to announce
that Government Business in house
during the week commencing 3rd March,
1969, will consist of :

(1) Further discussion on the Railway
Budget for 1969-70.

(2) Discussion on the Resolution to
be moved by Shri Shri Chand Goyal
seeking disapproval of the Customs
(Amendment) Ordinance, 1969 and con-
sideration and passing of the Customs
(Amendment) Bill, 1969.

(3) General discussion on the General
Budget for 1969-70.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : Sir, in this
programme I do not find any mention
about the motion moved by the
Home Minister on the Report of the
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Committee on Defections. As you know,
the Congress-Swatantra coalition has
come into being in Bihar and it has taken
four defectors from BKD, although this
Committee has recommended that no
defector should be given any post. This
is a very important matter. Therefore,
discussion on this report and this issue
should be held som:time next w:ek.

ot et wet : (31g3) AsTA
qg1eg, & AT F g0 Hqg FE AA
¥ uF f¥zT s Fmg g fe
afayam & Wt & 7 ag fA3eq frar o
fe AT Arig & grEew § w1 0F
fafrma ggfa sraart =rfer foma o9
¥ SFaUd UF AEAQW ATAS §3A §
fagrad o g5 AfF S AT [
o1 gt &)

IE F f30 & 30 F ITIS
& ag Tt Fe A gAY 1 oAF F )
Y I FAA 1 frad Afs @
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TH & I F YT T TR HT OF AL
€ WgT AT yEqE T T @Er g
fazmrgfe @@ & fou N o=
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da # fa¥ 9 891 5@ a9z Afqaga
AT 97 4-5 9 TFR ¥ RqE A
far g afz Gy M wfwar fagl-
fxa & s At {6 ag Fowrg A
& foig Nfy aq fdw & gy &
239 ¥ FTT wazg fa=re & srgm )
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T 95X Y gEET ¢ wwieu W
fedwra w3 ) foid 937 gew &
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feergT Yt A WFT I F I
qrer @) 7=t &7 @ AR W IR F
w1% oF gFgwwa fAaa @ wa aaitE
Zar 7ot § f& gy Iy I Sw
Y 79 G & IR_w 3y & Afew Ty
a7 ug fedmig vae § w@feuw 39
FT FigAT FE

SHRI S. M. BANERIJEE (Kaupur) : I
agree with what Mr. Surendrenath Dwiv-
edy has said. Defections have alrcady
started taking place in the country. It
is better in the intcrest of all States where
new Governments are being formed that
this Report on Dzfections should have a
priority. We should have a discussion
on it. Another Report has also been laid
on the Table of the House by Mr. Vidya
Charan Shukla of the Inquiry Commis-
sion on Communal Riots at Ranchi. This
is also very important. Certain things
come out. I would request you to find
-some time for it also.

SHRI HEM BARUA (Mangaldai) : 1
have already tabled a motinn demanding
the discussion on the Report of the C>m-
mittce on Defections.

MR. SPEAKER: 1 do not
perhaps, it is with the Government.

SHRI HEM BARUA : I request you
to take it up on a priority basis.

MR. SPEAKER ; I do not come into
the picture at all,

st Tat @ (q0) - & = gy
feddY & @1y QY ag wEgwA g f&
A2 A fehwmw 1 foid fwe)
g R aafaar & oy

SHRI MANUBHAI PATEL (Dabhoi) :
In the last scssion also I had requested for
a discussion on Teck Chand Commission
Report on Prohibition as suggested by Mr.
Prakash Vir Shastri. It was accepted by
the Gove mment than they will try to have
it before the end of thc session. But {t
could no come up due to heavy pressure
of work. I now request you again that at
least before the end of this session, the
Report of the Committee on Pohibition
should be discussed,

know;

PHALGUNA 8, 1890 (SAKA)
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SHRI RAGHU RAMAIAH g
Sir, 1 appreciate the importance
which is attached to this Report.
I shall, certainly, consult the Home
Minister and bring it before the

the Business Advisory Committee, Just
new we have given the allocation on the
basis of priority for financial business
and also for Bills replacing Ordinances.
As to what place this Report should
have, I shall consult the Home Minister
and bring it before the Business Advisory
Comnmittee.

SHRI RANGA (Srikakulam) : I have
a small observation to make. We have
already given notice of a No-Date-Yet-
Named motion for your consideration in
regard to the discussion on Telangana
trouble suggesting that a goodwill com-
mission should be appointed by Parlia-
ment to tour that area, form opinion on
that matter, and advise this Government
as well as that Government. I would
like some time to be given by Govern-
ment to get this particular matter also
discussed,

st siferceTe v (FET) 0 O
1z A AN S ¥ g 1A I @
3, . A1 A fowez aieg 27 & fod,
Hfowr &) gfaard 233 & fo, e
¥ fFur i@ & for am d=
wafear 48 | g 3TN A a7 AA AW
frere ®T om. Ao K 7299 FQ@ §
fr fewz famr @ @, ¥fawrm fas
8, zart gz fas vz &, Sfwa Faaen
g At Y& K omar A@ar g
fr ra & at & w7 Qo ?

sft 4. &7 FTETT™ (FAEAT) ;RO
tHo ¥AAT TEATA § TEY W) AWHIN

SHRI S. M. BANERJI : Mr. Barupal
says, ‘“gg €W N gwwmr”

Unless he withdraws that, 1 am
going to say, he is bagimaan and his
fore-fathers are haimaan.

oft q. @1 wreT™ : #§ 77 mE AT
T# &ar ) (vawwm)

oft vft org : A i & Svwrd
& fog 3 g § e faayrwx ¥
wfgy |
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SHRI HEM BARUA: Sir, Mr.
Banerjee should he asked to withdraw
that remark about fere-fathers.

SHRI S. M. BANERIJEE : I withdraw
that. I havc nothing against his fore-
fathers. But he is a dishonest fellow. 1
do not withdraw that.

MR. SPEAKER : Anyway, I think,
you will have to be carcful.  You should
not comc to these things. I thought Mr,
Banerjee is a much more scnior parlia-
mentarian and knowledgeable person than
Mr. Barupal.

SHRI S. M. BANERIJEE : Yesterday
also, he said it.

MR. SPEAKER : You have becn here
for three tcrms of the Lok Sobha.

SHRI S. M. BANERJEE: 1 am
sorry ; I apologise to you for that. He
said it yesterday also. Only because 1
objected to a rise in salary ; he has been
saying all those things.

MR. SPEAKER : That is all now,

12.35 hrs.
ELECTION TO COMMITTEE

CENTRAL ADVISORY BOARD OF
EDUCATION

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : I beg to move :

““That in pursuance of sub-para (2)
(d) of paragraph 3 of tke late
Department of Education, Health
and Lands Resolution No. F.
122-3/35.E dated the 8th August,
1935, as amended from time to
time, the members of Lok Sabha
do proceed to elect, in such manner
as the Speaker may dire:t, three
members from among themselves
to serve as members of the Central
Advisory Board of Education for
a term of three years with effect
from the 1st April, 1969, subject
to the other provisions of the said
Resolution.”

MR. SPEAKER : The question is :
“That in pursuance of sub-para
(2) (d) of paragraph 3 of the late
Departmeat of Education, Health
and Lands Resoultion No. F.
122-3/35.E dated the 8th August,

1935, as amended from time to
time the members of Lok ‘Sabha
do proceed to e'ect, in such manner
as the Speaker may direct, three
members from among themselves
to serve as members of the Central
Advisory Board of Education for a
term of three years with effect from
the Ist April, 1969, subject to the
other  provisions of the said
Resolution.”

The Mction was Adopted
12.30 hrs.
MESSAGE FROM THE PRESIDENT

Mr. SPEAKER : I have to inform the
House that I have reccived the following
message dated the 26th February, 1969,
from the President :

“J have reccived with great satis-
faction the expression of thanks by
the Members of the Lok Sabha for
the Address I delivered to both the
Houscs of Parliament assembled to-
gether on the 17th February, 1969."

12.361 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION — Contd.

MR. SPEAKER : Now we take up
the General Discussion on the Railway
Budget. We have alrcady taken 3 hours
and 15 minutes ; we have still got about
7 hours. Mr. N. N. Patel was on his
legs. Hc may continue his speech.

SHRI RANGA (Sri Kakulam): I
suggest that we need not raise the ques-
tion of quorum during General Discusion.

MR. SPEAKER : Yesterday, unfor-
tunately, for half a dozen times the bell
had to be rung for quorum. This does
not do credit to Parliament that for half
a dozen times the quorum bell had to
be rung. If it is raised by anybody for
the first time, then the Chair would ring
the bell and if it is raised for the second
time, then the Chair will adjourn the
House. After all, quorum has to be
maintained. I am only saying what I
will do : once the bell can be rung for
quorum and if it is raiscd for the second

.time, I will adjourn the House, whether

it is 3.00 or 4.00 or 5.00 P.M. It is not
the job of the Chair to keep quarum, It



